BUNAL, PRINCIPAL BENCH

NISTRATIVE TRI
54 of 1999

CENTRAL ADMI

original App\ication No.14

s2nd day of dJuné, 1999

this the

\“ New pelhi,
an,Member(J)

Hon’ble Mrs.Lakshmi Swaminath

Doordarshan
- APPLICANT

Y.K.Mehta,
Kendra, Ne

ant in person)

w Del

(Applic
Versus
1. Union of India through its gecretary:
Ministry of Information & Broadcasting,
shastri Bhawan; New De\h1—110001
2. The pirector general, Doordarshan,
Mandi House, New De1h1—110001
3, Dr. M.B.Pahari, Depuly pDirector
Ggeneral of Doordarshan, Doordarshan
9 Kendra, New De1hi—110001. - RESPONDENTS
.
ORDE R §0ra1)
! py Hon'ble Mrs.Lakshmi Swaminathan member (J
Heard the app1icant in person.
2. The grievance of the app1icant in this O.A.
the impugned order dated 14.6.99
with

is regarding
n Kendra,Srinagar,

m to Doordarsha

transferring hi
js noted that th

e applioant has

immediate effect. 1t
17.6.99

.
to th

made a representation e respondents on

which he alleges, inter alia, 18
nment and

st his transfer
y of the Ggover .
He,ﬁuﬂhwb@htfi

again

- T

~2

1aid down polic

against the
the practice adopted py them in other oases./é 1o
reply to this representation has been received py the
R applicant so far. This O.A. nhas been filed oON
\ 21.6.99.
\ 3. since the app]icant has filed this O.A.
tation, I consider

within ahghm a week of the represen

that it would be necessary for the respondents to be
y to consider his representation

given an opportunit

.
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in the first instance. - In the circumstances, the

to consider the /%7

respondents are directed
representation dated 17.6.99 and pass a reasoned and
speaking order with intimation to the app\icant. in
case the respondents pass any adverse order,
including confirming the impugnéd order dated 14.6.99
by rejecting the representation,.that decision shall

pe stayed for a period of three weeks from that date.

4. The O.A. is disposed of as above. No

costs.
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(Mrs.Lakshmi Swaminathan)
Member(J)
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